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NOTIFIC"ATION

.Iodb1:nr'. Decernber. 10, 2025

S-O-f39 .-Iu exerci.se of the po\t:ers conterred rurcler .futicle 225 & ?2T of tle
Coustittrtion of Inclirt artd all olltel enatrlurg provisions. tlie Rajasthal Higir Co6rl rvitir tle
approval ol Gor''etuor of Rajastlian. helebv urakes the tblloq,ing Rules lbr provitiigg e-Tpre
ct'rpl' ol contt t'ecords 0l the l{igh Court a.s rvell as the District Ctt-rur"t uu4e1 its cgnlrol auc1

sttpen'ision. to be hror.l'u as lhe "t'-Tl'ur. (lop,v Rules of tlre Rnjasilran High Cour.t, 2025."

I" Snlrl"i ?-itil*" Sr:Lrgr*,,t}*trltrir*llili{v" **q} {.r,riEurrril*.c,rrrrartr

(i) Ttrese Rules shall be called the "e-True Copy Rnles of the Rajasilran High Cour.t,
2025',.

(ii) These Ruies shall apply to the Rajasthan High Corut ancl the District coufis rurder its
control ancl superuision. These Rules shall appltrr 1s such coruls or proceedings as notifreri bv
the Higli Corut iu rhis beliaif.

(iil) Tltese Rules shail apply to electrouic application(s) rnade for obtaini:rg an e-Tlre
Copy generated ti'om the available Digitized record.

(il') These Rtrles shall come into force fi'our the tlate as notified bv the Hreh Corul.

2. Definitions

(i1 Itr these Ru[,s. unless the coutext othert,ise requir.es

(a)"Applicant" llteans a paltlr ol ar:. acivccate. entitlecl to r:trtairi e-Tme Copy of
digitized recot'cl of proceeelins. iit alry stage or aller tlispo.sal of rhe proceetiilg:

(b) "Autheuticatiott Certificate" rlearx an auto genexated certificare fbr t1e
validation o1- e-Tute Copy, r.l'ldch contaius all tlie necesjsaly cletails inclgdipg Hasl
vahte of e-Tnre Clopl:

(c)"Cottt't" tueans anri iuclucle.s corut(s) established antl flmctiorfng rurcler the colrr.oi
ancl superuision of the High Corur:
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(d) "Dealitlg official" tlleails an CIfl-rcial \lrolking rulder the supeni.sioll ancl coiltroi of
the OtEcer-in-chalge:

(e) "Digitized Rrcot'tl" r]]effls electronic recofd of proceecling that has been
atttirenlicatecl anci stored in tire Digitizecl Recorci \,{anasement S,vsteru (DRN,IS):

(t) "nigitized Recot'tl IIau*genrent Svstenr (DRi\IS)" rtears the oft-rcial digital
repositorl,(s) niaiutained by the HiE{r Coult for storing. managilg aucl letliei.,urg
digitizecl recot'ci of proceedings :

(g) "Electlonic Appli(atioil" rneans ft l'e(plest lbl e-Tnte Copy suburitted tlu'ough
electlonic nrode authorised bv Higir Cotu"t ti'out tirne to rfuue:

(1t) "e-True Clopv" llleans au authenticated elecu'ourc cr:py retrievecl frorrr the
D i giti zecl Rec orcl l\,{auaqenient S r-st eu iDRli.IS ).

(i) "Higtr Court" lliearls the Rajasthan Hieh Corut:

fi) "Otficer'-in-Chillge" ureaus the Oft'icer. nourinated by the Chief .hrstice in rtre Hieh
Cotut r:r nouitmted by the ct:nceured Pritcipal District & Sessi.ons Judge in tlie
District cotuts. authorized to achnirilster and deal u,ith ruatters coullectecl with or'

lelated to e,Tnre (l:py:

{k) "Proteediug(s)" I}}eal}s all juclicial proceeclilgs instinrterl. and its recorcl:

(l) "Tethnical Failure" cloes not inclucle erp{purenr or ilteuret thcilitl,'uralflurction of
the applicant: atrcl

(lri) "Unique Docttlneut Refereuce liunrber' (tIDRli-1" rleaus a s).ste1r-seneratecl

ruritltte alphattutneric corle assiEred to every issuecl e-Tnre (iopv for identit'ication
and autlieuticaliou.

(ii) Tlte tr,'ords anci espt'essions tsed hereur aucl not clefiriecl hereit above. but definetJ in the
Rules of the High Cotu't of Ralasthari. 19,s2 ol Geueral Rules (Civil & Ctliurinal) 3018. The
Bhar-tiya Nagrik Stu'akslta Siuilritir. 1033: Tiie Bhartiva Saksh,va Arlhidyaru. 2023 and The
Infounatiou aucl Tecluu:log-v Act 2000 sliall have the uieanurg assiElrecl to thern in the said
Rnles or Acts.

3. Genelal Instrur:tious

(i) Applicant shall sutrmit electrordc applicatiori ancl obtain e-Tnre copy only tluough the
mocle presu'ibed by the Higtr Corut.

(ii) Applicatlt car] obtain e-Tnre copy of onh, tlrose digitized lecot'ds rvliich are storecl on
the DRI.'IS.

"$. t:.irtillclii'Ii] \rtr i.- l t trt, {.'*pri

A patt1 to ii Proceecling or an aclvocate authonsed bi.'that party is elltitled to
obtan e-Tnre copv of the proceeduig.

5. \til:rl lirirrii

l'he olficer iu C'harge shail Lre responsible tbr the et)-rcient rlorutoring oi electronic
applic,ltinns. their deliverl' aucl otl'rel relateri ruattels.
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6. Delit'etl'Titrteline . e-Tlue Copir sirall be cleiitered hunec'liatel-v allel deposirue the Fee.
excepi prer,,entiorr carsecl clue to teclurical failur.e.

7. Pal'ticul:rrs to be enrlor.serl on e-Tnte Cop.v.

Et'en e-True Copl' shnll tre defir'erecl urth rur turtherrttc:rtiol cefiificate. u.'hiclr
coritaitis follou,ilg itrfonuatiou-

("1) Application ID
(ii) UuiqueDocuureutReferenceN\miber.(LDRN)

(iii) Name of Applicant

(i{ Dnte of Applicatir:u

(l') Date of Prep.lratioll

(r,i) Drte of Deliv,,,n

(vii) C'oun Nanre

(r,iii) C'NR. Nruuber

(ix) Ctase Nrunber

(x) Case Title

(xi) QR Corie

(xii) Total Fees Pairl,.Free Cr-rpy

(xiii) Seal of Authenticatecl e-Tnre C'opy

$. ,,\ttItrrI:iiiit'*iiqrli *f" rl,.-I-a.aer { *1:'..

Atl e-Tttte copy' sirall be autheuticated iu the nrarurel as presclibecl trv larv
tlur:Lrg.h rnechanisur iuipleurented bv the High ('trurt tlorl tiure fo tuue.

9. \iel'ifiratiorr of e-True Copv

(i) Atl e-Tnle (.opv utay tre ventiecltluough its LIDRN. oi'iry cornparison of its hasli
value rvhen the e-Tnre copy is prochrced in cligrtal tbnu. or th.ough ar1, other urecharrisur
prescribecl by rhe Higlr Cotut fi.ou tlne to tinle.

(ii) Submission of the LDRIi shal1 be sutflcient iol tire pru?ose of verification
of ttre e-Tnre C'opy.

Pt'oYided that. the Cottft nrav. tbr reasous to be recolclecl in rvritilg. clirect the
Pat1)r to proclttce tlte e-Tute Copv along rvith an autltellticatiol] cefiificate. erthir il cligital
lonu or irr p:h1'sical fonu diil1,' celtifieil b1.. tire applicalt. gr botl. if tlie Ctorur consrclers it
approln'iare.

tti" $-r,g;rI V;riir is
All e-Trtte C't:rp1' alottg u.ith autlientrcatiou certificate sliall Lre cleerriecl tc-r be a

certified cop-v trf dte cli-eitizecl recorcl aucl har.e legal recoenition as prouclecl rurcler. the lau,.
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Fee lbr obtriil]ing e-Tlre copy shall be uonl-recl bl,High Cotu-t tr.om tiure to trme.

i )^ rtr':r'xgt, :];;{i }{yi}'i{jY*1

Electrottic applicflrious illrd e-Tnie C'opv shall tre sttrred electlonicall_v ior a pedo(l its
cieciderl b,v the Hieh C:otu't l}om tiure to ti:ne.

13. Poryer to letrror.e tlifliculties

If any dil'ficulqv arises fu giving effect to the provisious of these Rules. the
Chief .Iu.stice of the High Corut strall have the porver to reulove sr:ch difficulty.

1..i. Sill irrgs

ii) The faciliry of plovrding e-Tnre copv and provisrons of these Rnles sliall be
ul adthtion to anci ttt'lt itr derogation of the ltlorrisious of au1,' ofher latr. t-ol the tinte berrr.g ut
force

1iij Apphcanl shall ttot be entitled lol au1' exteltsion of lutritatiou periocl on
accorilrt of uon ar,t:llabilitl of, auy rlocruuent on DR-\.{S for e-Tnre copy.

(iii) The asFlects on rvhiclt tltese nrles are silent. the relevant prorrisions of The Rules
oithe Hish f:oLut of Rnjastltan 1952: aLrd GeuelalRuL's (Ciivil & Clinriniil).1018 shall apply.
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